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’c) The recomme dations of the Council ' the charge of the State Governments. The

are advisory and not mandatory.

STA rEMENT

Broad decisions arrive' at the first meeling of
the Gonsultative Gorncil on Communitp De-

velopment  held on Fuly 7, 1969

The Council reirerated its faith in the
Community Develoyment and Panchayati
Raj programmes for integrated develop-
ment of the rural a eas and expressed the
hope that the Panchayati Raj imstitutions
will be strengthened and vested with greater
powers. The Coun il, in that connection,
made particular mntion of the role of
Community Development in securing social
harmony among tlie several constituents
of rural society. The Council recommend-
ed that the States s0uld provide adequate
resources for the centinuance of the C.D.
programme and th..t they should take ap-
propriate steps to uchieve effective inter-
departmental coordination so as to ensure
that various depar mental funds for de-
velopment are routt d through the Blocks in
adequate measure. The Council also em-
phasised that for « emocratic decentralisa-
tion to be meaning'ul, it was necessary for
the Panchayati R j institutions to have
commensurate resp msibility and financial
powers, though fles bility may be allowed
to adjust the progr. mme to suit local con-
ditions. In this cor aection, it was pointed
out that the States nay also take necessary
steps to ensure tha! the Panchayati Raj
bodies at appropri ite levels are enabled
to build up adequate resources through
taxation and other means. The Council
urged that further positive steps need to
be taken to give due protection to the
weaker sections of 1he village community;
greater attention -hould also be given to
rural industrialisat on to avoid flight of
capital from rural to urban areas parti-
cularly in the ccntext of the current
agricultural buoya cy.

In view of the ract that the training
functions have been decentralised and res-
ponsibility thereof 10w rests, in the main
with the State Gorernments, the Council
emphasised, on the one hand, the need
for adequate finan:ial provisions in the
State Plans and budgets and, on the other,
the desirability of ensuring that the training
efforts is in harmorny with the specific job
requirements of the various functionaries
taking due note of t 1e local conditions and
requirements. The Council drew pointed
attention, in this cnnection, to the need
for continuing and s'rengthening the Train-
ing Centres which are now wholly under
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Council also expressed the view that the
Central Government should continue to
play an effective role in advising and
coordinating the country-wide training
effort of Block Extension personnel.

In Order to ensure that the future effort
in Applied Nutrition Programme Blocks
is continued, after the operational period
of five years, the Council recommended
that, the first step would be to ensure that
the substantive Departments concerned
with the various components of produc-
tion, continue to service these units. It
was also urged that the interest of Pan-
chayati Raj institutions and the associate
women organisations and youth in the
production aspect of the effort, is fostered
even after the programme of Applied
Nutrition ceases.

12 Noon

CALLING ATTENTIONTO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DISPUTE OVER THE CENTRAL

GOVERNMENT’S PARTICIPATION IN THE

Equrry CarrtaL oF THE Firm, WEsT-

INGHOUSE, SAXBY AND FARMER LiMi-
TED, CALCUTTA

SHRI NIREN GHOSH (West Bengal) :
Madam, with your permission I would call
the attention of the Minister of
Railways to the reported dispute over the
Central Government’s participation in the
equity capital of the firm, Westinghouse,
Saxby and Farmer Limited, Calcutta.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Madam,
On the 215t April, 1969, Shri Jyoti Basu,
Deputy Chief Minister, West Bengal, ac-
companied by Shri Jyotirmoy Basu, Mem-
ber of Parliament, and representatives of,
M/s. Westinghouse Saxby &  Farmer
Calcutta, met me to discuss, among other
matters, the suggestion that Government of
India should take over the firm. I ex-
plained to Shri Basu that while the Rail-
ways were very much interested in the firm
continuing in business, Government of
India were notin a position to take over the
firm. I also pointed out to him that there
was no dearth of orders for railway equip-
ment on the firm and that the Railways
were quite willing that this firm should get
their due share of orders for equipment, if
they quoted competitive prices and pro-
duced articles conforming to Railways
specifications.



1021 Calling Attention [RAJYA SABHA] to a matter of urgent 1022
pub’ic importance
[Dr. Ram Subhag Singh] possible manner. I am giving a little

At a subsequent meeting held on 15th
May, 1969 at Delhi, Shri Jyoti Basu en-
quired whether the Ministry of Railways
would make an advance payment to West
Bengal Government against bills due to
M/s. Westinghouse Saxby and Farmer.
I gave him a written assurance that we
would make an advance payment of Rs 15
lakhs to the State Government adjustable
against bills for contract work executed or
stores supplied by the firm. I also gave
him in writing that according to the work-
load in the Fourth Five-Year Plan, the
firm could hope to successfully compete for
orders of the value of Rs. 17 crores during
the plan period, provided their rates were
competitive and the quality satisfatory.
At both these meetings my colleague Shri
. Parimal Ghosh was present.

We have adhered to the above assurances
given to the West Bengal Government.
Since then, the firm’s outstanding bills
have been largely paid and we have
agreed not only to enhance the amount
of advance to West Bengal Government
from Rs. 15 lakhs to Rs. 20 lakhs, but
also to make the advance adjustable
against future supplies of stores etc. to be
made by the firm.

M/s. Westinghouse Brake & Signal
Company, U.K., hitherto the sole owners
of the firm, have informed Government
that West Bengal Government have
decided to take over 51 per cent of the
shares of the Calcutta firm, the remaining
49 per cent being held by the parent
Company. The British firm has also assured
Government that it would continue to
extend all technical assistance necessary
for the successful running of the under-
taking.

From the above it will be seen that there
has not been any dispute between the
Government of West Bengal and the
Ministry of Railway. I have in fact,
just now received a telex message from
Shri Sushil K. Dhara, Minister of Com-
merce and Industry, Government of West
Bengal requesting that immediate sanc-
tion be issued for the advance of Rupees
twenty lakhs on our terms, I have
directed the Railway Ministry toissue
the sanction for this advance today.

SHRI NIREN GHOSH : Madam,
I think the Minister has thought to bypass
the question because the history is known
to him. I am afraid there is a section in
the Government of India which wants to
discriminate against West Bengal in all

background, Madam. As compared to the
all India average in 1946 the employ-
ment potential in West Bengal was 33
per cent and in 1964 it fell down to 15
per cent. Between the period 1959 and
1965 West Bengal was given 723 odd
licences and Maharashtra was given 1200
odd. Lastly, the very well-known and reno-
wned India Electrical Company, which
was a viable company, was liquidated, It
was under the Central Government’s
management and its liquidation rendered

more than 2,000 workers jobless. And
when this question came up, the West
Bengal Government decided that they

should participate in the management
because the Westinghouse Company sa.d
that we could take over the firm for Re.
1/-. They proposed to the Government
that 51 per cent of the shares be distri-
buted between the West Bengal Govein-
ment and the Central Government and
the rest be left with the parent company
so that the firm could become viable.
Itis a sophisticated firm. There might
be some bungling, etc. on the part of the
firm and on the part of the top mana-
gerial personnel. But thatis no reason why
you should say that there was no dispute.
A dispute was there. M/s. Westinghouse
said that they had no financial resources.
They already had a deficit budget. All the
financial resources were in the hands of
Central Government. Unless the Central
Government came in, it would be
very difficult to run the firm. Mr. Parimal
Ghosh. .,

THE DEPUTY CHATRMAN :
Please put it in the form of a question.

SHRI NIREN GHOSH :... gaveit in
writing . I assert it;if not, let him deny
it. I would like that letter to be placed
on the Table of the House. Thereafter,
Dr. Ram Subhag Singh overruled it as a
sort ofvendetta against himin the Govern-
ment so thatthe firm was closed down.
‘Two thousand workers became unemployed
and foreign exchange was wasted
on the import of sophisticated compo-
nents, I would also like to know whether,
ultimately when it was made known to
the Government of West Bengal that the
Railway Ministry would not participate
it was his decision or it was a depart-
mental decision or whether it wasa deci-
sion of the QCabinet. That also I would
like to know.

DR. RAM SUBHAG SINGH
Madam, I repudiate the charge of discri-
mination. We ‘have every sympathy for
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the State of West Iengal and we can
never intend to do anything which
might reduce the employment potential
there. But this case is totally a different
one.

SHRI DAHYAI'HAI V. PATEL
(Gujarat) : That is he misfortune of the
country.

DR. RAM SUBH\G SINGH: AsI
have already stated we had meetings on

21st  April and 15h May and every-
thing transpired in  writing. I gave
Shri Jyoti Basu « written assurance.

A copy of the letter s here and it is dated
15th May, that w: will advance an
amount of Rs. 15 lakhs. We did not
say that we would :0t make any more
advances. Wesaid that we were prepared
even to consider thal. Another thingis on
his request wesaid ve are going to place
orders alsu. All these ‘hings were discussed,
as I said, on 21st April and 15th May,
and the Railway Ministry has all along
adhered to that, So, there is no question of
discrimination. We do want that this
company should ru i But the honourable
Member himself po nted out the difficul-
ties there. Let these difficulties. ..

SHRI NIREN ({HOSH ; Madam, I
want your protect on. He has notgiven
me the clarificatio1 whether or not Mr,
Parimal Ghosh gav: itin writing to the
Government of West Bengal that the Rail-
way Ministry woud participate in the
equity capital of the company and whether
or notit was overrul 'd by Dr. Ram Subhag
Singh, and whether it was a departmental
decision or whether t was his own decision
or that of the Cabinet. I am asking this
because I know tha certain persons in the
Cabinet were favour 1bly disposed towards
the proposal. So, I w ould like the Minister
to tell the House 2l these things.

DR.RAM SUBHAG SINGH : Madam,
actually these dates are quite relevant
inthis case because once as Railway Mini-
ster I entered into wn agreement with the
State of “West Bengal through the Deputy
Chief Minister of YWest Bengal, as I said
in reply to the frst supplementary, I
have all along adhtred tothat. As regards
the other question whether it is a depart-
mental decision or :: Cabinet decision, the
Prime Minister ws consulted at every
stage and everythiny was done with her
consent and also we had initially a discus-
sion departmentall’ . There alsoit was de-
cided not to participate in that concern.
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SHRI NIREN GHOSH : Madam
it is not fair, He has not answered my
question.

oY URARE@N (IT S_;) 1 WA
qrge aTE JET Az & i gmaifae wew
drar-arer w= 98 RE fE Fur ofoe
Y JIZT & oaw g9 § ox fam &
duTe # YRR 1 FEEEa fvar F
Fg F AR 3@ ewhHr § fger
ity oftas oy @gy TR fam-
g win ofya e g &
ggt AT aifge f A QEr o™
foem At wEY

SHRI NIREN GHOSH : After that
whether he was overruled.

(Interruptions)

SHRI GODEY MURAHARI (Uttar
Pradesh) : The point is whether after
the 15th of May Mr. Parimal Ghosh
committed himself to the West Bengal
Government and, if he did so, what
happened to that commitment.

(Interruptions)

DR. RAM SUBHAG SINGH : I have
said that we stand by the decision taken
on the 15th of May.

SHRI NIREN GHOSH : Madam,
I wanted to know whether Mr. Parimal
Ghosh, as Minister of State for Railways,
gave a written undertaking that the Rail-
way Ministry would participate in the
equity capital of the company along with
the State of West Bengal and after that
Mr. Ram Subhag Singh overruled him,
He says that he consulted the Prime
Minister. May I know whether the Prime
Minister consented to his overruling or
he did it in his own way and it was not a
Cabinet decision but his own decision ?

DR. RAM SUBHAG SINGH :
Everything that transpired on the 2ist
of April and alsoYon the 15th of May
was sent to Prime Minister in the
letter form and later on the Chief Mini-
ster and the Deputy Chief Minister of
West Bengal contacted her—first on goth
of March and then on grd of July—
and this particular matter was brought
to her notice and we communicated our
decision, and that was endorsed.
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SHRI GODEY MURAHARI: Madam,
on a point of order, the question asked
iswhether Mr. Parimal Ghosh committed
himself in writing. He does not answer
that question.

{Interruptions)

THE DEPUTY CHAIRMAN : May
Iknow whether there is any direct answer
to this\ direct question ? You can say ‘yes’
or ‘no’.

DR. RAM SUBHAG SINGH :
As the Minister in charge of that Ministry
whatever I did I have narrated here.

(Interruptions)

ot TeERMme ¢ Jex fear ar adf
AT Fex forar & fow arda #Y o ?

THE DEPUTY CHAIRMAN :
There is no time. Please sit down.

oft TATCEE : dIw, AT qTEE
are e ag § % o@ wwa Ow gen
fag st 7 @& smfaees aw@ g &
gara dtar & f5 fafiec & sk &
3o feqdt fafrex st @ar &, =
fafaeex i qar &, afew et fafaee
wWfy ofewg # 9 99 &, 98 3@ A
gfws oW fde 7 & o 4
W 3z & ..

THE DEPUTY CHAIRMAN : The
question is whether he wrote that letter,
That question only is to be answered.

(Interruptions)

SHRI BHUPESH GUPTA (West
Bengal) : Madam, I raise a matter of
privilege. We are not asking the hon.
Minister to tell us as to what passed on
between him and his Deputy; that is an
internal matter. The question is whether
Mr. Parimal Ghosh committed himself
and that too in writing as a Member of
the Council of Ministers and also work-
ing in his Ministry. If that isso, then of
course, he should tell us only that thing.
He can say ‘no’ or ‘yes’ to this simple
question. But if he does not know it, then
he can say ‘I do not know it’. There
are only three possible answers to it.
Let him not say ‘I have taken the deci-
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sion.’ Of course he takes decisisons, Bul
then the Minister has also acted and given
something in writing. That is what has
been revealed here. He is not the son of
a tea-planter; he is a Member of the
Government. We are therefore entitled
to know whether there was any such
communication from him in writing.

(Interruptions)

SHRI A. P. CHATTERJEE (West
Bengal) : Madam, I rise on a point of

order.
THE DEPUTY CHAIRMAN :
Please be brief.

SHRI A.P. CHATTERJEE : Generally
Iam brief; may not be always. Madam,
my point of order is that a specific point
has been made on the floor of the House
that Mr. Parimal Ghosh, Minister of
State for Railways, has given an under-
taking in writing. It appears that the
Minister for Railways is prevaricating on
the issue. Now when the Minister
of State himself is here in this House,
is it not proper and would it not be in
order for the Minister of State to answer
this question whether he made any such
undertaking in writing or not ? I ask for
your ruling on this point of order.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Madam, may I just say some-
thing ? The responsibility generally is of
the Cabinet. What passed on between
a Union Minister and State Ministers,
we cannot question here.

(Interruptions)

ot UNAAIAN ¢ WAL,  ST6T A
Fgar fF & w#irview § s@wr gTA
g SUNT 7 wqwd § 1 A &
s & 5 ofme g & ox famr ar
Y, e @ wr faer o fea

e w fear o .
SHRI CHANDRA SHEKHAR

(Uttar Pradesh) : Madam, under the

Rules of Procedure of this House no

communication between a State Govern-
ment and the Central Government can
be asked for, If there is any communi-
cation between a State Minister and a
Union Minister, the House is not entitled
to it.
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SHRI A.P. CHATTERJEE, : But
it is an undertaking given in writing.

SHRI BHUPESH GUPTA Mr.
Chavan has sent a communication
to Mr. Namboodiripa« , the Chief Minister
of Kerala, and he is looking for 2 reply.

SHRI CHANDR i1 SHEKHAR : If
the Minister wants 'o give the infor-
mation, it is altogeth r a different thing
but members canno' ask for it, for the
commuincation.

SHRI BHUPESH GUPTA : Madam,
this cannot happen.

st Teteme ¢ Faw fafatec ag
FZORAT 2 . . .
(Interru btion)

SHRI BHUPESH GUPTA : Mr.
Ram Subhag Singh has not even sought
your protection. Thi. question arises out
of what he hassaid. 'Ne have the informa-
tion that the comm tment was made by
his Minister Mr. P:rimal Ghosh, as a
Member of the Cot ncil of Ministers and
as working in his Ministry. With regard
to that, we are asking him whether such
a commitment was made or not. We are
not asking for any ‘onfidential discussion
or internal corresp«ndence.

(Interssptions)

SHRI NIREN ;HOSH : We want
to know whether the commitment was
made by Mr. Paririal Ghosh on behalf
of the Governmen!.

SHRI BHUPES 1 GUPTA : They
write cheeky letters to the Kerala Chief
Minister asking hin to come to Delhi,

(Inter: uptions)

=t T 2 gASt ey @ T
g afeqe N9 T w7 AEY FEAT )

THE DEPUTY CHAIRMAN : It is
not for the Chair to pick and choose the
Ministers. A Mirister of Cabinet rank
is there and he can reply.

SHRI GODEY MURAHARI : If
the Minister of St. te wishes to reply, are
you going to stop him ? He is getting up
and let him say .omething.

SHRI KRISHAN KANT (Haryana) @
I wish to bring to the notice of the House
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that on 14th June when this news appeared
from Calcutta that Mr. Parimal Ghosh
had certain talks with the West Bengal
Government that very day the Minister
for Railways, Dr. Ram Subhag Singh,
said that the Government of India had
taken a decision not to participate in
this thing. In the light of that, what talks
were held, informal talks, have no vali-
dity.

SHRI A. P.

CHATTERJEE : Mr.
Krishan Kant is

completely let down.

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI PARIMAL GHOSH) : It
appears that there has been some confusion
in the matter particularly because of the
fact that about a month back something
came out in the papers that there has
been some discrepancy.

SHRI A. G. KULKARNI (Maha-
rashtra) : I am complaining that for the
last 3 days we have not been hearing
the English version. What is this arrange-
ment ?

THE DEPUTY CHAIRMAN : I am
told that you do not know how to
operate it.

SHRI A. G. KULKARNI : T know
better than anybody else. I am a tech-
nician. .

THE DEPUTY CHAIRMAN : The
Secretary tells me that in the bulletin issued
instructions are given as to how to operate
it. New buttons are to be pressed.

SHRI PARIMAL GHOSH : Before
the Westinghouse, Saxby and Farmer
Limited formally approached the Railway
Board for taking over their concern on
a nominal sum of Re. 1, the foreign
directors of the company and the local
Director met me first in Delhi and in that
discussion the matter was also raised
whether the Railways would be willing
to participate in the share capital, In
the discussions that I had, I made my
observations very clear to the directors
of the company and those who met me,
Three points were discussed, namely, that
the company is running at a loss, the
company is running at a loss because
of the fact that they are not getting
sufficient orders from the Railways, the
orders they are given or the prices that
are being offered are not sufficiently
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remunerative for them and that they
have some financial difficulties. In the
process of that, they requested me also to
consider whether the Railways, in the
event of the parent company offering the
company for Re. I, will be interested in
taking over the company as the com-
pany is mainly manufacturing equipment
for the Railways, In that discussion 1
made my observations very clear that
if these are the difficulties, only two
points the Railways could consider, that
if there be inadequacy of order, that the
Railways will consider and even if
there is some financial difficulty in the
initial stages, the  Railways might also
consider  giving them some financial
help. I have also gone to the extent of
giving an assurance to the Company
that in the event they might feel that the
orders may not Dbe regular every year,
then with, regard to the next 5 years’
order I am prepared to give them an
indication that if their price is competi-
tive and the supply is there according
to the specification, they could expect to
get so much order in the course of five
years. All these points I had discussed
with the company, I have also discussed
and given a letter to the Deputy Chief
Minister of Bengal, Mr. Jyoti Basu
clarifying all these points and in that letter
also I myself clarified that the participa-
tion is not going to solve the problem
of the company, thatthey have surplus
labour and they are making some equip-
ment which normally the Railways are
not requiring to the extent wkich they
were requiring before and that if the
company cannot change over to the other
things and if the basic problem is not
sorted out, then whether it is the Rail-
ways or the State Government or any
body else that may take over, the com-
pany’s position will remain the same. In
my discussions with Mr. Basu he appre-
ciated the position but he made one
request to me. This is also a fact that I
said that some sort of a rationalisation
in the company would be essential but
one request he made that as the com-
pany is manufacturing basic equipments
for the Railways and asthe Government
of Bengal have come to power very
recently and have so many other problems,
it would be helpful to the Government
of Bengal if the Railways, helped and
as we have agreed to give them order
and aswe have also agreed to give them
financial help only if we lent our name
to the

company, in that case, it would '

if we participated in that company.

SHRI BHUPESH GUPTA : What
does it mean ?

SHRI PARIMAL GHOSH : By
way of participation to some extent.
When Mr. Basu requested me to do this
I said; ‘All right, itis not in my power
to give you that undertaking but certainly
I will discuss that matter with Dr. Ram
Subhag Singh’. The same night I discus-
sed the matter with Dr. Ram Subhag
Singh particularly on the basis of partici-
pation because other points we had
discussed enough and there was nothing
left to discuss and in that discussion I
got the impression from Dr. Ram Subhag
Singh that probably he will be not averse
to participation. The only point I have
discussed and told Mr. Basu after that was
that the Railways might agree to parti-
cipation but the details of the partici-
pation are to be sorted out either at
Calcutta or at Delhi. That isthe actual
position. After that Dr, Ram Subhag
Singh was not in Delhi. I got a letter,
telex message, from the Bengal Govern-
ment that the parent company is insisting
that unless decisions are taken quickly,
they are not prepared to wait further
and they will have no other alternative
but to ask for liquidation. In my discus-
sions of that matter, in the absence of Dr,
Singh, with the Members of the Rail-
way Board, they have reiterated their
view that in the interests of the Rail-
ways it is not desirable that the Rail-
ways should participate in it but even
than I intimated in my reply to the telex
message that as I have already given an
indication on the basis of my talks with
Dr. Ram Subhag Singh, so they can
proceed with that but what would be
the percentage, all these details can be
discussed either by my going to Calcutta
or their coming to Delhi. Then on the basis
of that I had been to Calcutta and I dis-
cussed that matter and in my discussions—
the proceedings of the discussion were
maintained, I have signed that and
given to the Government of Bengal—
I have taken particular precautions as to
what are the views expressed by the
Railway Board, the difficulties they
have. They were precautions on the basis
of the indication that I got from the
Railways for not agreeing to participation.
They raised three points, that unless
and until there can be rationalisation in
labour, there is no point whether the
Railways took it over or the Govenmeng
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took it over for running it. I have
made that very (lear that in that even-
tuality if the Rai way is to participate,
one point we must gree is that we should
appoint one man, : technical man, from
the Railways that they should appoint one
man from the Government of Bengal,
that they should g+ into the working of
the company an< find out what are
the reasons for the company not making
profit when it was making it for the
last Go years thal it had been working.
If itisa fact th:tsome rationalisation,
even to the extent of retrenchment is
necessary, if that is not agreed upon,
it is no use the Failways participating
in that, nor woull it be useful for the
Government of lengal to take it over.
In that discussiin the Labour Minister,
Government of VVest Bengal, and the
Deputy Chief Minister, they were all
present along with the Commerce Mini-
ster, West Beng:l, And in that they
agreed that on tiat rationalisation basis
the Government o~ West Bengal will agree.
On that basis I have given an under-
taking giving th. other points, which I
mentioned, there, It is not a form of
agreement, but certainly I must agree
that it is a commit nent on my part on the
basis of the unders anding. Now the whole
point here boils c own to this. The point
here—as it has b:en raised by the hon.
Member, Mr. Niren Ghosh—is whether
a commitment has been made by me
and it is refuted by Dr. Ram Subhag
Singh. I do not .gree that the commit-
ment  has been refuted; the commit-
ment in the form as definitely made by
me was not refut'd by Dr. Ram Subhag
Singh. In a wayil is a question of under-
standing. From -/hat I could get from
his talk in the dscussion I had thought
that probably he will agree. And in his
way he probably thought that he could
agree to giving further assistance but not
to the extent of jarticipation. Now that
is 2 misunderstading, on the basis of
which all the coitroversy has come and
a problem has ccme.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Madum, this Westinghouse,
Saxby and Farme- isa firm which manu-
factures signal equipment, for which
the only customer in India is the Rail-
ways. Now, the [irm is in trouble for the
last one or two vears and the firm was
proposing to close down. Now, in a situa-
tion in which nearly two thousand wor-
kers were losing jobs, the West Bengal
Government projosed to  the Govern-
ment of India that they should take it
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over. And the company had offered to
give the firm on a token payment of
Just one rupee. May I know from the
Government of India, what is it that
prevents the Government of India from
taking over the firm, especially in view
of the very cheap rate at which they
had offered it and, secondly, in view of
the fact that, if this firm is closed down,
the Railways would have to spend four
to five crores of rupees every year on import
of signal equipment and other specialised
items for the Railways ?

DR. RAM SUBHAG SINGH : Madam,
it is not a fact that the company was
being starved of orders, because they
were having pending orders of Rs, 2.5

crores, And now, the Government of
West Bengal have already decided to
participate in the management of that
company taking 51 per cent. of the

shares. So that matter has already bcen
settled, and there is no question of the
Railways taking it over or any such
thing.

SHRI MONORANJAN ROY (West
Bengal) : Madam, what prevented the
Minister of Railways and the Minister
of State in the Ministry of Railways from
accepting the offer of participation
that was made by the Government of
West Bengal, Their only argument is
that it is running at a loss and that Mr.
Parimal Ghosh has said that the conditions
precedent must  be rationalisation and

retrenchment. I do not know
whether it is true that the conditions
of rationalisation and retrenchment

were accepted and that then Mr, Pari-
mal Ghosh agreed to participate in the
company by taking shares— that was
something like 34 per cent. And then
Dr. Ram Subhag Singh, he denounced
it openly in the papers again and again,
knowing fully well that his own Minister
of State has given in writing that the
Government or the Railways is going
to participate in the company. It is
something like this that Dr. Ram Subhag
Singh has given a slap on the face of
Mr. Parimal Ghosh

THE DEPUTY CHAIRMAN : You
please put your question. We do not
want a speech.

SHRI MONORANJAN ROY : Yes,
Madam Deputy Chairman, my question
is there. Mr. Parimal Ghosh has nog
been insulted but he has been given ,
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slap on the face by Dr, Ram Subhag

Singh. Here is my next question. Is
there any other company which is mak-
ing the same instruments and equip-
ments that were being made by Saxby
and Farmer, or actually they will have
to import them spending foreign exchange
on them ? This question was not replied
to very categorically.

THE DEPUTY CHAIRMAN : Now
we cannot go on for five minutes and ten
minutes making speeches. You just put
your questions 1,2,3, like that, not make
a speech.

SHRI MONORANJAN ROY 1
have put a question already and said
that it was a slap on the face and not an
insult.

THE DEPUTY CHAIRMAN : These
are not questions.

SHRI MONORANJAN ROY : Was
it a fact—as Mr. Parimal Ghosh says—
that the conditions precedent for parti-
cipating in the management of the com-
pany by taking shares in it were put
forward by him and accepted by the
Government of West Bengal? Is it a fact

that the Deputy Chief Minister and
the Labour Minister, West Bengal,
accepted them, and Mr. Ghosh has

given in writing that he has agreed to
participate, and  then Dr. Ram Subhag
Singh has denied to participate and has
let him down ? Isit allafact ? Another
question; is there any other firm in
India which makes the equipments as
made by Saxby and Farmer and, if so,
where, and what are the prices ? Are

the prices competitive, or has Saxby
and Farmer been charging more price ?

THE DEPUTY CHAIRMAN : That
will do.

DR. RAM SUBHAG SINGH : Even
now, Madam, we importsome of the
equipment that we are in need of, and
there are certain concerns, about more
than a quarter dozen, which do manu-
facture some of the equipments manu-
factured by this concern, and we have
also got our own works at Podanur and
also at Hyderabad which are trying to
manufacture some such equipments,

SHRI LOKANATH MISRA (Orissa):

Madam, I would like to know this and '
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1 would put three specific questions.

What are the annual requirements of

the Railways of the equipments manu-
factured by this Saxby and Farmer;
number two, out of that, to what extent
were they imported during the last year
and the year before last, and of the total
requirements how much do they expect
to import this year and to what extent
was this company supplying these equip-
ments to the Railways ? Number three;
he said something about the advances,
about lump sum advances made, for
adjustment subsequently when the sup-
plies are made. May I know from the
hon. Minister if he has made any such
advance to any other company, whether
in the private sector or in the public
sector, any lump sum, to be adjusted
after the supplies are made ?

DR. RAM SUBHAG SINGH : As
regards the exact figures of the quantum
of materials that we require and that we
get each vyear, I require notice. And
as regards the latter part of the question,
I agreed to advance this amout because
some supplies were made by the company
already; it was against these supplies.
Our orders are already lying with that
concern and we are likely to place some
further orders, and therefore this can be

easily adjusted.

THE DEPUTY CHAIRMAN : Mr.
Krishan Kant.

SHRI ARJUN ARORA (Uttar

Pradesh) : Madam, I have been rising.

ot gy fag wewt (TrorewA)
A = Swarr faw ¥ @Ee
981 § @@ AITF |

THE DEPUTY CHAIRMAN : What
do you want to say, Mr, Bhandari ?

5t grax fag Wewt ¢ d3w, AW A
AT fd faw N+ 7 wse g
a1 fif ag I TOAT 7AT & WHEC AT AT
¥ Q@ ¥ IF R, A qFIal
a1, arft 7g WA anar g fawd fag
g v fmmowmar 1 gEEr  woediETor
fear s
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¥lo T gww 1ag : a8 WY &F aruRr
frar, zuar 3 ¥ fd  stmgamaw e,
gg al ua gt : The advance will be

treated as having been made to the
West Bengal Stat: Government, and not
to Messrs, Weitinghouse Saxby and
Farmer Limited.

THE DEPUTY CHAIRMAN : Mr.
Krishan Kant.

SHRI LOKAN.\TH MISRA : Madam,
T have a submision to make.
(Interruptions)
SHRI ARJUN ARORA
this ? He

once.

: What is
has al-eady asked a question

SHRI LOKANATH MISRA : I am
not asking for anv clarification. I want
to make a  sub nission,

{Int rruptions)

THE DEPUTY CHAIRMAN :1I do
not want Memb:rs to get up again and
again saying this is not answered, that is
not  answered.

SHRI LOKAN#TH MISRA : I am not
asking for that. My point is this, You blame
the Opposition fo wasting the time of the
House by repeatedly asking questions.
I want to make ii catagorically clear that
it is not the Opposition that is to be
blamed. It is not that we go on making
interventions as a result of which the time

of the House is wasted,
SHRI A.P. (HATTERJEE : Itisa
reflection on the Chair. I take strong

exception to that, I  ask you, Madam,
to pull him to order.

SHRI LOKANATH MISRA The
point is this. The Minister must be cate-
gorical in his -eplies. You may have
noticed, Madam, taat it is not being done,
Today you yowself were not satisfied

with the Ministe-’s replies and that is
why the Opposition  had to intervene
innumerable tim«s to get out of the

Minister specific points. Even after the
dire ction to the

Chair gave Treasury
Benches we did 10t get whatever we
wanted.

THE DEPUTY CHAIRMAN : That

will do now.

[25 JULY 1969]

|

|
)
i

to a matier of urgent 1036

public imporiance

SHRI LOKANATH MISRA : There-
fore there must be a direction from the
Chair that the replies from the Treasury
Benches should be specific and if that
is done I should like to assure you that
there will be no need for us to intervene
again and again.

THE DEPUTY CHAIRMAN : I
have given directives to the Ministers
that specific questions must be given

specific answers. 1 cannot go on repeat-
ing. (Interruptions) Both this side and the
Treasury Benches must be careful.

SHRI KRISHAN KANT : May I
know from the hon. Ministe whether
it is a fact that the Chief Minister of

West Bengal met him on the 15th May
and an agreement was reached and they
were satisied with the agreement ansi
may 1 know whether this idea of parti-
cipation was a later thought because one
of the Ministers in the West Bengal
Government is the President of the Labour
Union there and as it involved retrén~
chment of lahour, improvement of quality
and all that, the West Bengal Govern-
ment did not want to take the responsi-
bility for retrenchment and that is why
this came out as an after thought ? Was
itnot a fact ? And secondly

THE DEPUTY CHAIRMAN : That
will do.

SHRI KRISHAN KANT : Secondly,
is 1t not a fact that the hon. Minister,
Dr. Ram Subhag Singh issud a state-
ment on the 14th itself when he got the
news of the talks that the Central Govern.
ment was not in favour of participation
and after all that the West Bengal Gov-
ernment have had no complaint against
the Railway Ministry and that this question
has been raised for nothing ?

DR. RAM SUBHAG SINGH : The
hon. questioner has rightly described
that this question has been raised for
nothing.

SHRI ARJUN ARORA : May 1
know whether only the assets of Westing-

house Saxby and Farmer have been
offered by the company to the West
Bengal Government and the Railway

Ministry or also the liabilities and secon.
dly what are the liabilities because my
information is that the liabilities are of
+he order of Rs. g7 lakhs and thirdly . .
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SHRI AKBAR ALI KHAN : What

Certainly it must be for a useful pur-
are the assets ?

pose otherwise he would not have given

the money. All these things he has said.
SHRI ARJUN' ARORA : The assets | In view of this .

are only some worn-out machinery,

THE DEPUTY CHAIRMAN : You
Thirdly, I want to know whether this | cannot go on.
firm is the only manufacturer of signal
equipment required by the Railways PTA : I am
and if it is not, whether there are other & 5:&.1“ B'II:UI:,iiH of (:1111 this may 1
manufacturers and, if so, who are they ? k::) wmg. why the Government shoul_d
ider this matter again
DR. RAM SUBHAG SINGH : Regard- | DOt TeCOmSioot . o tion when alread
ing the latter part of the question electri- for e.qmt]); en‘::;:mlp:ft (&I:ew Enovemmen}"c
cal signalling equipment, Ihave already an  nvowelnel: tlyv has taken place ?
about replied that there are more than directly or indirectly iven by the
quarter dozen firms who can do that. ﬁini:gv t%fisthi:aaﬁr r:;zeforg:KgnGo}:rern-
Eo:::nin ouTramiY(}:T];ﬁl:p;ndatt}:;vootll)'ll:;'c?l; ment to reconsider and there sl:pt_xlt'llt]_r:::
Hyderabad, are doing some work in be any dlﬂicul:;)t,iolxil Ic‘slvufittx)l’d paa‘xrls:)c,g.‘lggesi
this regard. As regards the liabilities of In this conne he Planning Commis-
the firm, the net liability of the firm that t-}?:};l ca;:;,sekatn; dO?xrtl)ts v%ith' regard
according to our information is assessed smnhl ey omics of it and find out.
to be Rs. 87 lakhs which the Government | 10 th€ €CO%
would have been required to take had we

gone into participation with it. AN HON. MEMBER : Why ask the

Planning Commission ?
SHRI BHUPESH GUPTA : May I

ask 2 clarification ? Let us take the| SHRI BHUPESH GUPTA : 1}1 g
original purpose of the calling attention, | if they have any doubts. 1 said, ha““mﬁ
namely,  equity participation by the | Commission because they deal wit sluc
Railways in that concern. From what | things; _they ~ are eXperis. An)ﬁ:w
Mr. Parimal Ghosh has said—I am very | my case s on the basis of what Dr. bis 38
grateful to him—it is quite clear that | Subhag Singh has himself said this 1s
whatever he said, whatever he told | a fit case for equity participation.
thelrln, could only be considered here as

well as there as a kind of an assurance : Madam.
that the Government would participate DR. RAM SUB.HAG SIF?OH 'a;l-\:;lic(iipaté
in equity capital. Mr. Parimal Ghosh | W¢ took the decnsloxt\ ngf thisp concern
himself seems to have been convinced | ‘B the [.nanageme_n to all these matters.
of the need for it but I believe hewas | affer having gorcn . : ¢ decision and
waiting for the Minister to sanction. Therefore it was 2 ma " sider it
We do not know on what grounds the | W€ do mot want to reconsicer T
suggestions and proposals given by Mr.

Parimal Ghosh after a careful study of

TRAY : § g SrAAT AT
the whole matter were overruled by the ol T q AT 5 T
thl31 hon. I\ﬁnister. It still remains to be E f§ I8 20 ¥E To gIHIT ufa
explained. Mr. Parimal Ghosh was | . o : | ol aF
quite clearly discussing with them with the | T T E‘Eﬁ i e
autéloti_ity of the Ministry. He al\gaﬁ's gzq & FTG TET JWTE AT f& wmag
said, give this, I give that and he | .. . —
was even discussing terms. So it is gegla AN Ig FOATF AR gqar 3

quite clear. I should also like to know | ggcer fzq'rg o7 St TSR FE‘EITE IqF
from the bon. Minister another thing.

I am not going into other aspects but ‘ FARE ﬁ:ﬂ‘l’% i iﬁ, ! m qr:f?ﬁ'q' wH
what Dr. Ram Subhag Smngh himself ;xS sEard ¥ af|@w e ki
has said on the floor of the House makes \

a good case for equity participation. \ = A #T ITET wft F1 A
He has said that it is doing a useful job. g fe =M o gEAeay ¥, gl
He has said that Government orders e , i SR
wﬂll be given. He even thinks that Rs. | ggduTH qfcfeafa & gaa AA0 8]
20 lakhs could be putin, could be advan- | e FE D
ced to the West Beng;l Government. + S172%0 ¥ 8w AR
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fea =g ofsgw dwrw A gFIe I
FTAIHIT F AT TG 00 ? AT AL
NG Na  fogasr Haf?

Suawrafa @ 9 g qfed

ot TeArRe T A gE wE F
20TE To Ufiamw S ) GIHIT A
T aHIT A far) =1 9y R
FaR av fear v fF oftaw Fare A
IHTT I*T A TR HY T A F00 7

oft geae fag it smew fafaeex
¥ #fede Fr dT N Hfed

¥To TN AT {ag : o 99 1 gAT«
gé i) faw wvwr ¥y 15979 wo qa'%r
W F g FEn an, SO WO R A
9% 9F § | T amv gy § av few
fediz &2 3T g

“The advar:e will be treated as
having been made to the West Bengal
State Governmint

SHRI RAJNARAIN : Why ?

DR. RAM SULHAG SINGH :...“and
not to Messrs Westinghouse Saxby
and Farmer 1td.”

&g w1 qad Ag R 5 SHwT amW
g @ni q fqar gqr)

=t AT : F974) w7 T g A e
ITH TEAFTHS AT |

Tro T gu fag : FodT AN o §
T FATH F TTHIY FIQ T G 9

sy TR ¢ JEAET, AT TF
cqigFE A% AT § AT ag Ige fF 7
gfeadt smeE € aFEw FEC g AR
FqN @ TR g 7

To T gan Tag : goie &1 wATH

TR
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SHRI KRISHAN KANT : Because

West
cent

Bengal
share.

Government have 51 per

(Interruptions)

¥lo W gwa fag : 15 WE &1 a8 7
gEN AT Sy awa T Fear an ar fe
AT Jg AT F4l 4 fF g Ay
T WA G |

#f TIRATTRO 2 FIAGT AT P

Tlo T gww fag : 1@ 1 Y aoong
fRaTaET 81 @ BH F) aE T EH
¥ ertge M o) ifrag & @9 9
#R fwv ag g fwar 7 fF 15 a19 %o

fear @t

“T.h.e
against bills for
cuted or stores
firm.”

advance will be adjustable
contract work exe-
supplied by the

The whole money is being advanced
to the State Government of West Bengal
and this is being issued today.

ot oRREe ¢ wAAan, 9 e
faggT w37 argar g f5 o9 g7 A g
fe aral qua & arar efF =N wa
g fag & @ g w0 wO?
Furws a1 gz g fF 0w axsiR A
7% AT ;T weaig faar ?

o TW gww fog : 7R g ¥
fad wifF ga ¥ FwAATE

ot TwaREer ¢ ofzad dna )
TRT F1 ug woar #| faai wr asfw
aTw FOOd gend Fe E

(Interruptions)

SHRI CHITTA BASU (West Bengal) :
On a point of order. 1 have been trying
to catch your eye.

THE DEPUTY CHAIRMAN : Every-
one is trying to catch my eye.

SHRI CHITTA BASU : You have
allowed many Members to speak twice.
You have allowed many Membersto
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rise once, twice, thrice and some Mem-
bers four times and yet you do not allow
me.

THE DEPUTY CHAIRMAN : There
are many Members who are rising, but
not complaining. I cannot go round
everybody. We have taken 55 minutes
on this. I am not prepared to take the
complaint. Mr. Niren Ghosh.

SHRI NIREN GHOSH : 1 put this
question; Your decision to overrule
your State Minister was a politically-
motivated one in order to put the West
Bengal Government into difficulty. As
far as I know the Prime Minister was
favourable to the Centre participating
in equity shares. What is the nature of the
consultation you had ? You said you
consulted her. May I know whether she
agreed to your suggestion or not ?

THE DEPUTY CHAIRMAN : That
will do. .

DR. RAM SUBHAG SINGH : I
categorically say that this was not a poli-
tical decision. Regarding the latter part
of the question also, the same thing will
apply.

ot sAsa e maf (famre) 7 W
N&TaGR WA wEA g R @
YIAFT 3 QI F AFATET & b 9
T W waw &1 @ @ &R
¥ ofmd ST A qe T e
AR { AT FEEA gT € fr o ford)
w99 & qfefadaa o1 3w T @
gaTdH A A g gl | AT R
dq9 9T JAT | Tq @ F AAET §
DAFH T QN & T T9F ¥ e-
6 A araar 9N ARy TWavE
T smRareA 3 fw s ) 9@ @0
@ IR ATW 9T WD T 5T ave &
TE FENT o A o °

¥1o T gww fag : 9 St #1 B
AT dqw 9 g

SHRI A. D. MANI (Madhya Pradesh):
May I ask the Minister and the Minister
of State, Shri Parimal Ghosh, what is
the general procedure followed in regard

[RAJYA SABHA]
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to conversations which Ministers have
with other Government ? When Shri
Parimal Ghosh had conversations with
the West Bengal Government or Dr.
Ram Subhag Singh had conversations,
did they record in a precis all these
conversations ? This was raised in

the case of Mr. Bhoothalingam and
because Mr. Bhoothalingam did not
record a conversation he had at the

airport with the Iron and Steel Controller,
he was hauled up before the Public
Accounts Committee, Am I to under-
stand that on all important matters the
Ministers do not maintain a written
precis of what they discuss in the case of
other Governments ? I would like both
the Ministers to answer this.

DR. RAM SUBHAG SINGH : I
have reported the actual procedure.

SHRI CHITTA BASU : Madam, it
transpires from he statements both of
the Minister and the Minister of State that
the State Minister agreed to participate
in the share capital of the particular
company subject to certain conditions to be
accepted by the Governnemt of West
Bengal. May I know from the hon.
Minister now whether those conditions
have been accepted by the West Bengal
Government and, if so what other consi-
derations weighed with the Government
of India in deciding not to take part in
that company, when there was a com-
mitment on the part of the hon. Minister?
Secondly, may I also know, when there
were occasions when the Government
had taken partin other private companies,
what stands in the way of their partici-
pating in the share capital of this com-
pany which has been taken to be useful
and for which Rs. 20 lakhs are going to be
advanced ? What are the particular
reasons for not participating in the share
capital ?

DR. RAM SUBHAG SINGH : The
whole position has been thoroughly ex-
plained, Madam. I do not know what
else I can do.

wt sto gd@e FtAEwE  Wfaw
(o) : 71 ¥ fafeer @ & 4B
gFalg & 71 & a8 77w g
dMw  NFAHT FT ATl I SEOrIG0y
F< faar § IR sifag s % A
TR TIATE X Ay 1@ q@ @
ax ¥ fear g ?
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SHRI B. T. KEMPARAJ (Mysore ) :
I want to know 'vhether the Minister
has ratified the Commitment of the
Minister of State to the West Bengal
Government.

DR. RAM SUJHAG SINGH : We
have fully explained it.

SHRI SITARAM  JAIPURIA
(Uttar Pradesh):My question is very inno-

cent and the mallest question that
has been asked today. May I know
whether this amcunt of Rs. 20 lakhs or

whatever may be that has been advanced
to the West Beng:l Government is going
to stand as a |ermanent loan to the
West Bengal Goyvernment against orders
or it will be adjusted against the first,
of immediate supy lies received from this
particular compary ? I would like the
the hon. Minister to make a very clear
statement on this point.

DR. RAM SUBHAG SINGH : This
amount is being alvanced for the supply
of future goods.

THE DEPUTY CHAIRMAN : The
House stands adjoirrned till 2 p. M. when
private  Member:' Resolutions will be
taken up.

The House then adjurned for
lunch at (ne of the clock.

e

The House reas-embled after lunch at
two of the clock. THE ViCE-CHAIRMAN
[Sert M. P. BHarcAvA] in the Chair.

PAPERS LAIL ON THE TABLE

NoOTIFICATIONS JNDER THE Dock
Workers (REGu .ATION OF EmpLOY-
MENT) Act, 1948

THE DEPUlY MINISTER IN
THE  MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILITA-
TION (SHRI S. (.. JAMIR) : Sir, I beg
tolay on the Tabl:a copy each of the
following Notificaticns of the Ministry of
Labour, Employment and Rehabilitation
(Department of Lalour and Employment),
under sub-section (3) of section 8 of the
Dock  Workers (Regulation of Employ-
ment) Act. 1948

(i) Notification  S.0. No. 1675,
dated the 18th April, 1969
(in English), publishing the
Dock Wo kers (Regulation of
Employme nt) Amendment
Rules, 196).
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(ii) Notification S5.0. No. 18g2,

dated the 8th May, 1969

(in Hindi), publishing the

Dock  Workers (Regulation of

Employment) Amendment
Rules, 196g.

[Placed in library. See No. LT-1317/
69 for (i) and (ii)].

NOTIFICATIONS UNDER THE INDUSTRIAL
Disputes Act, 1947

SHRI S. C. JAMIR : Sir, T also beg
to lay on the Table a copy each of the
following Notifications of the Ministry of
Labour, Employment and Rehabilita-
tion (Department of Labour and Employ-
ment), under sub-section (3) of section
38 of the Industrial Disputes Act, 1947 :—

(i) Notification G.S.R. No. 1283,
dated the 28th May, 196g
(in English), publishing the
Industrial Disputes (Central)
Amendment Rules, 1g6g.

(ii) Notification G.S.R, No. 1284,
dated the 28th May, 1969
(in  English), publishing the

Industrial Disputes  (Central)
Second Amendment Rules, 196g.

(iii) Notification G. S. R, No. 1285,
dated the 28th May, 196g (in
Hindi), publishing the Indus-
trial Disputes (Central) Amen-
ment Rules, 196g.

(iv) Notification G.S.R. No. 1286,
dated the 28th May,
1969 (in Hindi), publishing the
Industrial Disputes (Central)
Second  Amendment  Rules,
1969.

[Placed in Library. See
1316/69 for (i) to (iv)].

No. LT-

RepoRT OF THE CoorpINATING Com-
MITTEE FOR INTENSIFYING RESEARCHES
FOR FINDING A COLOUR FOR VANASPATI

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERA-
TION (SHRI ANNASAHEB SHINDE) :
Sir, I beg to lay on the Table a copy
of the Report of the Coordinating Com-
mittee for intensifying Researches for
finding 2 colour for Vanaspati. [Placed in
Library. Se¢ No. LT-1321/69].



